ACT No. XV or 1?8"67.
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PASSED BY ™HE GOVERNOR GENERAL OF INDIA IN COUNCIL.

(R{zoéived the assent of the Governor General on the 1st March 1867.)

AnAot to make better provision for the appointment of Municipal Committees
in the Panjdd, and for other purposes. '
'

WaEREAS it is expedient to make better provision for the appointment of
,Municipal Committees in towns in the territories under the
_ government of the Lieutenant Governor of the Panjib, and
for-the Police, conservancy and local improvements, and for education; and for
the levying of rates and taxes in such towns; It is enacted as follows:— -

Preamble.

L—Preliminary.

1. TIn this Act—unless there be somethmg repugnant in the subject or
Interpretation clause. context—

« Committee.” “.Commi’c‘tee‘j > means a Municipal Committee appoint‘evd
under the provisions of this Act:

“ L,eutenant Govern- “ Lieutenant Governor means the Lieutenant Governor
or” of the Panjéb:

‘Words in the singular number include the plural, and

Number. . . .
- words in the plural number include the singular.

2. The Lieutenant Governor may extend this Act or any of its Sections

Power to extend this 0T PrOVisions, by' n?tlﬁcatlon in the local Gazetfe, to any
Act to towns. town in the territories under his government.

3. From the date of the passing of this Act, all Municipal Committees

Risting Committeo® previously appointed with the sanction of any Lieutenant
to be deemed Commit-  Grovernor or Chief Commissioner of the Panjéb, other than
foes under this Act. Mumclpal Committees appointed under Act No. XXVI of
rove'mefnts 1o be made’in towns) shall be deemed Committees

under
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under this Act. The Lieutenant Governor may extend, by notification in the
- local Gazette, all or any of the provisions of this Act to Municipal Committees
appointed under the said Act No. XXVI of 1850. So much of any Act,
Regulation -or Rule having the force of law, as may be inconsistent with any
provision so extended to a Committee, shall, from and after the date of such ex-
tension, cease to have effect in the case of such Committee.

4. TFor the purposes of this Act, the Lieutenant Governor may from
 Power to  define time to time, by notification in the local Gazette, define
limits of towns to the limits of any town to which this Act shall have been
which Act extends. extended, and may include within the limits of such town
_any railway station, village, building or land in the vicinity of s1.10h town.

I1.— Appointment, Duties and Powers of Committees.

5. Inany town towhich this Act shall have been extended, the Lieutenant
Governor may appoint, either ex officio or otherwise, or direct

Power to appoint
members of Commit- the appointment by election of any number of persons, not
ee- less than five, to be members of a Committee, or he may
appomt some of the members of such Committee and direct the appoinfment of
~ others by election for carrying out the purposes of this Act. The Lieutenant
Governor may from time to time remove any of the members of any Com-
' mittee, add to their number, and fill up vacancies occurring among them. The
Lieutenant Govern(_)'r may determine the time.and manner of the election of
those members whom he may direct to be appointed by election, and the persons
" by whom they shall be elected, and generally may make any rules for regulag-.
ing the election of such members that he may think fit. The Lieutenant Governor
may also appomt the President and' Vice-President, or either of them, of any
" Committee, or sanction the election by any Committee of one of their members
" as President or Vice-President or either of them. All appointments under this
Section shall be notified in the local official Gazette.

6, Every Committee may, with the prevmus sanction of the Lieutenant
Governor, define the persons or property within the town
to be taxed for the purposes of this Act, the amount or rate
of the taxes to be imposed, and may impose ‘#ich taxes ac-
cordingly.

) Power to levy rates
or make assessments.

7. Tt
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7. ft shall be lawful. for the Lieutenant . Governor from time to time to
Power to makorules make rules as to the persons by whom, and the manner in
for collection and ap- . which, any assessment of taxes under this Act shall becon-
plication of rates. firmed, and for the collection of such taxes and for the safety
and due application of them when collected, and for the rendermg and pub-
lishing of such estimates and accounts relating to the expenditure of the Muni-
cipal Funds, and in such form as he may think fit. The Lieutenant Governor
may from time to time repeal, alter or add to such rules. No tax shall be col-
lected under this Act, until it shall have been confirmed by the _persons and in
manner hereinbefore mentioned.

8 All sums received by the Commlttee of any town to which this Act
extends, and all fines levied under this Act, shall constitute
a fund, which shall be called the Municipal Fund of such
town, and shall, together with all property which may become vested in such
Comm1ttcc, bo under their control, and shall be applied by them as trustees for
the purposes of this Act.

' Mounicipal Find.

9. Every Committee, so far as the Municipal Fund at their disposal will
permit, shall, after providing out of such Fund for a Police
establishment in manner hereinafter mentioned, keep the
public streets, roads, drains, tanks and water-courses of the
town for which they are appointed clean and rcpaired, and may cause such
streets and roads, orany of them, to be watered and lighted, and may construct
new streets, drains, tanks and water-courses, and may construct and provide
for the management of poorhouses, dispensaries, market-places and other works
-of general utility, and generally may do all acts and things necessary for the pur-
poses of conservancyand local improvement, and may also make provision, by
the establishment of new schools or the aiding of already existing schools or

otherwise, for the promotion of education in the town for which such Com-
millee is appointed.

" Duties and powers
of Committees.

10, Any Commlttee may make rules for regulating the time and place of
their meeting, the conduct of their business, the division
of duties among the members of the Committee, the salaries,
appomtment suspcnsion and removal of the officers and servants .of the Com-
wmittee, and gther similar matters.

Power to make rules.

11. 1t
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" Power to make bye- )rohlbltmg, and removmg nuisances which are not public

. laws as to nuisances . . . -
and - registration of - O COLMLON nuisances under the Indian Penal Code, or under .

. births and deaths. Act No., V of 1861 (for the regulation of Police), and for |

j;hex securing of a proper registration of births and deaths, and for carrying out

all or any of the purposes of this Act. And the Committee may from time to- -
time 1epeal alter or add to such bye-laws.

Powor to suspend - 12, The Lieutenant Governor may by order, suspend
or limit powers of or limit all or any of the powers of any Committee, and
may also cancel any of the proceedings or rules of any
Committee.

13 Tivery ‘Committee shall set apart out of the Municipal Tund, such
sum as the Licutenant Governor shall require for the main-

o i
Provisin fo‘r Polie. tenance of the Police estabhshment in the town

- 14. No bye law and no alteration or repeal of or addition to a bye- law

shall have effect until the same shall have been confirmed
Bye-laws to be con-

. ﬁrmed ond published. by the Lieutenant Governor. ~All bye-laws made under this

Act, and all rules made under Section 10 of this Act, and all

alferations and repeals of and addition to such bye-laws and rules, shall be

published for such length -of time and in such manner as the Lieutenant

~~. Governor shall order.

IIT—Ruits by and against Conmittees.

15. Every Committee. shall sue and be sued in the name of their Pre-
Suits by aud against sident. Lvery contract made on behalf of any Committee

Commitees. in respect of any sum exceeding Rupees twenty or in re-
Cottracts of Com- ( : .
" mittees. spect of any property exceedlnﬂF Rupees twenty in value,

“shall be in writing, and shall be signed by the President or Vice-President

(if any) and at least two other members of the Committee, and unless so

;i,executed shall not be binding on the Committee. No member of a. Oom-
" Lisbility of mem- mittee shall be personally liable for any contract made or

bexs of Committets:  oypense incurred by or on behalf of the Committee, but

-the funds from time to time in the hands of the Committee shall be liable for,
and chargeable with, all coutracts duly made as aforesaid. Every member of
- a Committee shall-be liable for any misapplication of money entrusted to the

Committee *

11 It shall be lawful for any Camrmttee to.malke bye-laws for deﬁmng, v
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Committee to Wthh Te shall have been a party or which shall happen through,-"
“or’ be: facilitated by | ‘his neglect of his duty, and he shall be liable to- be sued

for the qame in such C'ourt as the L1eutenmnt G‘rovernor Shall duect as ior .i

money dize to the Grovernment

16. No suit shall be brought agamst a Comm1ttee or any of thelr,\,}-"'v'

Nosuit o bo brought oﬁ’icers, or any person acting under their direction, for any-:

against the Committee 'thing done under this Act, until the expiration of one
.or their ollicers, until

-afteronemontl’snotice month next after motice in wmtmg shall have been deli- -

of cause of suit. vered or left at the office of the Committee, or at the

place of abode of _such person, explicitly stating the cause of suit and the'

name and place of abode of the intended plaintiff ; and unless such notice

‘be proved, the Court shall find for the defendant; and every such suit shall

be commenced within three months next after the accrual of the cause of suit;,

and not a,fterwards:'and'if any person to whom any such notice of suit 1s 4
. given shall, before suit brought, tender sufficient amends to the plainﬁiﬂf‘;'
such plaintiff shall not recover.

IV.—Penalties.

17. No member of a Municipal: Committee or servant of the Committe’e
shall be interested directly or mdneotly in any contract

Penalty on member

or servant of Commit- made with the Committee, and if any such person be so in-
tee being interested

in contracts made with terested, he shall thereby becorne incapable of contmmng,_\._?,; :

Committee.

shall be liable to a fine of five hundred Rupees. Provided always, that no per-
“son by being a 'shareholder in or member of any incorporated or registered Com-

in office or in employment as such member. or servant, and .

pany, shall be dlsquahﬁed from acting as a member or servant of a Commlttee'_ e

by reason of any contract éntered into between such Company and the Com-f

mittee. Nevertheless it shall not be lawful for such shareholder or member to v N
act as a member of the Committee in any matter relating to any contract ens - =

tered into between the Committee and such Company.

- 18. Whoever infringes dny rule made under Section 10 of thiis Act, or dny_
Penalty for infringe- bye-law mado and confirmed as directed in this Act, shall

ment of rules or bye.  be lidble to a fine not exceeding fifty Rupees, and, in the

laws, or non-payment-
of fines. _ case of a continuing infringement, to a fine not’ exceedlng

five Rupees for every day after notice from the Connmttee of such infringement.
- In
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In default of pavment of any. ﬁne 1mposed ander- thls Section, . the defaulter: .
Qhall be liahle to ‘be imprisoned for a term not exwedmg eight days.

19 : PI’O.'S‘eCuﬁlO]'lS under this Act for mfrmg'ements of rules or bye-laws
Prosecutions. may be. instituted before any Magistlfate by the Committee

‘ or any person authorized by the Committee in this behalf,
~and all fines imposed under this Act may berecovered in' the
manner prescribed in Section 61 of the Codc of Criminal
Procedure. Rates and arrears of _rzites imposed ‘under this.
Act may be recovered as if they were fines.

Fines.

5

Recovery of rates.

' ' V. —Miscellancous. _

20, All assessments, bye-laws, rules and regulations of any kind relating

Lmtmg assessments 00 matters provided for in this Act, which may previous to

: 3‘;&]}3 o-laws et"begﬁ the passing of this Act have been made by or received

made under this Act.  the approval of any Lieutenant Governor or Chief- Com-

‘missioner of the Panjah, shall be deemed to have been made in accordance
with the provisions of this Act. And all proceedings taken under any such -
- assessments, bye-laws, rules and regulations shall be deemed to be as valid as if |
- they had been taken under this Act

21 ‘Section 20 of this Act shall apply to the Central Provinces and Oudh,
as if for the words ¢ Lieutenant Governor or Chief Commis- -

= Apphcahon of Sec-
ion" 20 to Central sioner of the Panjab,’ the words ¢ Chief Commissioner of
P"‘_“m“es and Oudh- 416 Central Provinces and Oudh” were substituted, and as
if the extension next hereinafter mentioned lhad been made. And it shall be
Power to extend Jawful for the Governor Geeneral of India in Council to
%ﬁgm‘&cﬁ; lid 83’3]‘;6“ extend this Act or any of its provisions, by notlﬁcatlon in
the Gazette of Indic and the local official Gazette, to any town in the terri-
tories respectively under the administrations of the Chief Commissioners of the
, Central Provinces-and Oudh, and on and after such extension, this Act shall be
' construed in " such town as if the words  Lieutenant Governor”’ were defined
to include Chief Commissioners of the Central Provinces and Oudh; as if for:
“the word ‘ government,” the word “administration’ were substituted ; and as if
for the words and figures “ Act No. XX VI of 1850 (to enable improvements to
‘e, made in towns),” the words and figures < Act No. XVITT of 1864 (Zo provide
for the appomtment of @ Municipal Comwmitice for the City of Lucknow)” were
substituted.
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sanction of the Governor General of India in Council shall be necessaryﬁk to the

Txpivation of Aect.

'

be, in five years from the date of such extension.

‘ . ©Ofice Supds. Govt. Prinding.—No. 162 L, C.—16-3-67,—2,709.

i

substituted. -Provided that; when such extension shall be effected, th’e previous. |

validity of any order made by a Chief Commissioner under Section 12 of this_Aot. -

292. This Act shall expire in five years in the territories subject to the -
Lieutenant Governor of the Panjéb, and if it shall be ex- .
. tended to the Central: Provinces or Oudh under the last
preceding Section, it shall expire‘in such Provinces or Oudh, as the case may




